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JUDGMENT  (ORAL)

In view of the interim order, the Last Pay
Certificate wuas is_sueda Therefore, it follous that
the said Last Pay Certificate has to ba taken into
account and the emoluments to which he is entitled to
have to bé paid. As regards the gquestion regarding
allotment of premises and other related matters are
concerned, the parties may work out thsir rights
separately.‘ Hance, no further orders are called for

in this Original Application. The U.A. is accordingly

disposed of, No costs. ;A,z/él°fzﬁi?

(V.SMALIMATH)
CHAIRMAN
31.1.1992,



